239 Popers Laid VAISAKHA 18, 1807 (SAKA)

(2) A copy of Appropriation Ac-
counts, Railways, for 1973-74, Part I
—~Review (Hindi and English ver-
sions).

(8) A copy of Appropristion Ac-
counts, Raflways, 1978-74, Pary H—
Detailed Appropriation  Accounfs
{Hindi and English versions).

(4) A copy of Block Accounts (in-
cluding Capital s{%ments comnprising
the Loan Accounts), Balance Sheets
and Profity and Losg Accounts, Rajl-
ways, for 1078-74, (Hindi and English
versions). [Placed in Library., See
No. LT-9672/765].

ANNUAL ACCOUNTs oF Bomeay PORT
Trust, 1073-T4 witH AupiT REPORT,
GUJARAT CARRIAGE oF Goobs TAxa-
TION (AmNpr) Runes, 1074, GUJIARAT
NOTIFICATION UNDER GUJARAT CARRIAGE
or Goops TaxATion Act, 1062, AGREE-
MENT BETWEEN CENTRE AND HARYANA
RE NaTiONAL HIGHWAY AND GUJARAT
NoTrFICATIONS RE MoTor VEHICLES
TAXATION

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI); I beg to lay on the Table

(1) A copy of the Annual Accounts
of the Bombay Port Trust for the
year 1973-74 and the Audit Report
thereon (Hindi and English versions)
under gub-section (2) of section 108
of the Major Port Trustg Act, 1063.
[Placed in Library. See No. LT-
9678/75].

(2) A copy of the Gujarat Carriage
of Goods Taxation (Amendment)
Rules, 1074 (Hindi snd English
vergions) Notification
m GH|G{74]240|GTA|1260] TT158|E,

in Gujerst Government Gazeite dated
the §th December, 1074, under sub-
section (4) of section 32 of the Guja-
rag Carriage of Goods Taxation Act,
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1963, read with clause (c) (ilf) of
the Proclamation dated the Bth
February, 1074 issued by the Preai-
dent in relation to the State of
Gujarat.

(3)A statement (Hindi and English
versions) showing reasons for delay
in laying the above Notification.
[Placed in Library. See No, LT-
B674/75).

(4) A copy of Gujarat Notifica-
tion No. G|G|74/|22|MVA-7570|85258-
E, (Hindi and English wersions)
published in Gujarat Government
Gazette dated the 30th January, 1975,
under sub-section (2) of section 31
of the Gujarat Carriage of Goods
Taxation Act, 1962, read with clause
(c¢) (iil) of the Proclamation dated
the 0th February, 1974 issued by the
President in relation to the State of
Gujarat.

(5) A statement (Hindi and English
versions) showing reasons for delay
in laying the shove Notification.
[Placed in Library. See No. LT-
9675/76].

(8) A copy of the Agreement
dated the 17th Februery, 1875 (Hindi
ang English versions) entered into
between the Central Government and
the Government of the State of
Haryape in relation to the develop-
ment jor maintenance of any such
part of a highway situated within a
municipal area as freferred to in
sub-section (i) of section 2 of the
Nationa] Highways Act, 1956, under
section 10 of the smid Act. [Placed
in Library. See No, LT-9878/75].

(7) A copy each of the following
Gujarat Notification (Hindl and Eng-
lish versions) under sub-section (8)
of section 13 of the Bombay Motor
Vahicles Tax Act, 1058, rend with
clause (¢) (i) of the Proclamation
dateg the 0th February, 1074 issued
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by the President in relation t0 the
mam

(i) Notification No. GH|(3|74|228|
MVA-5668-814(1)-E, published in
Gujsrat Government Gazette dated
the 24th October, 1974,

(ii) Notificatwon No. GEH|G|T4]
21|MVA-T570|85256-E, published in
QGujarat Government Gazeiie dated
the 30th January, 1975,

(1il) Notification No. GH|G|75|
88|MVA-1774|1786(1)-E, published
in Gujaret Government Gazette
dated the 27th March, 1975,
[Placed in Library. See No. LT-
PETT/785).

(8) Three statemete (Hindi and
Englieh versions) showing reasons
for delay in laying the above Noti-
fications: [Placed in Library. See
No LT-B677/75]

Drucg axp Cosmerics (Seconp
AmexpMENT) RULRs, 1875

SHRI A K M ISHAQUE' T beg
to lay on the Table @ copy of the
ang  Cosmetics (Second
Amendment) Rules, 1975 (Hindj and
English versions) published in Noti-
fication No, G.8R. 358, in Gazette of
India dated the 15th March, 1975,
under section 38 of the Drugs and
Cosmetics Act, 1940. [Placed in
Library. See No LT-9678/78],

REVIEW AND ANNUAL Reporr or Hin-
DUSTAN INsEcTICIOEg Lmy, New Dicar,
AND NTATEMENT oW CrUDE Om Pro-
DUCTION FROM ASSAM AND AN ADDI-
TIONAL REFINERy FOR ASSAM

BHRI K. R. GANESH: On behalf
of Shri C P Majhi, I beg to lay on
the Table & copy each of the following
pepers (Hindi and English versions)

MAY 8, 1975
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under gub-section (1) of section §IUA
of the Act, 1998 —

(1) () Review by the Govern-
ment on the working of the Hin-
dustan Insecticides Limited, New
Delhi, for the year 1078-74,

(ii) Annual Report of the Hin-
dustan Insecticides Limited, New
Delhy, for the year 1073-T4 along
with the Audited Accounts and thé
commgnts of the Comptroller and
Auditor General thereon. ([Placed
m Library See No LT-8678/75).

(2) A statement (English and
Hindi versions) on the prospecty of
crude oil production from Asgam
with special réference to the de-
mand being made for the establish-
ment of additional reflnung capa-
city in that State. [Placed in
Library. See No. LT-B8B0/T5].

AnNvaL Reporr OF Praca Toots Lao.
SECUNDERABAD FPOR 1973-T4

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J B PATNAIK): I beg to lay on
the Table @ copy of the Annumt
Report (Enghsh and Hindi versions)
of the Praga Tools Limited, Secun-
derabad, for the ycar 1073-T4¢ along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 619A of the
Companies Act, 1958, [Placed in
Library. See No. LT-9881/75]

THE DEPUTY NINISTER IN THX
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHREI B, SHAN
KARANAND): I beg to lay on the
Table the following statements showe
ing the weiion taken by fhe (lov-
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